SCHEDULE Il
FORM B

PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process)
Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF
POOJA SOYA INDUSTRIES PRIVATE LIMITED
(CIN-U15141MP2006PTC018982)

1. | Name of Corporate Debtor Pooja Soya Industries Private Limited
2. | Date of incorporation of Corporate Debtor 20/09/2006
3. | Authority under which Corporate Debtor is| Registrar of Companies-Gwalior
incorporated/Registered
4. |Corporate Identity No./Limited Liability| U15141MP2006PTC018982
Identification No. of Corporate Debtor
5. | Address of the registered office and principal| 201, Bansi Plaza 581 M.G. Road, Indore, Madhya
office (if any) of Corporate Debtor Pradesh, India, 452001
6. | Date of closure of Insolvency Resolution 22/01/2025
Process
7. | Liquidation commencement date of Corporate| Hon’ble NCLT, Indore passed the Liquidation
Debtor order on 22/01/2025, the said order was received on
23/01/2025.
8. | Name and registration number of the Insolvency| Mr. Amit Chopra
Professional acting as Liquidator Reg. No. IBBI/IPA-001/1P-P00939/2017-18/11543
9. |Address and e-mail of the Liquidator, as| Address: BCP Jain And Co. E-2/33 Arera Colony,
registered with the Board Bhopal, Madhya Pradesh, 462016
E-mail: amit.chopra.ca@gmail.com
10. |Address and e-mail to be used for| Address: BCP Jain And Co. E-2/33 Arera Colony,
correspondence with the Liquidator Bhopal, Madhya Pradesh, 462016
E-mail: cirp.psipl@gmail.com
11. | Last date for submission of claims 21/02/2025 (being 30 days from the date of passing

of order)

Notice is hereby given that the National Company Law Tribunal, Indore Bench has ordered the commencement
of liquidation of Pooja Soya Industries Private Limited on 22/01/2025, however, a copy of the said order was
received on 23/01/2025.

The stakeholders of Pooja Soya Industries Private Limited are hereby called upon to submit their claims with
proof on or before 21/02/2025, to the Liquidator at the address mentioned against item No.10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submit the claims with the proof in person, by post or by electronic means. The claim forms for the purpose of
submission of claims can be downloaded from the website of IBBI (https://ibbi.gov.in/fen/home/downloads),
relevant claim forms are available under Downloads Section of the website [Refer S. No. 3 in the Table —
“Forms under the Insolvency and Bankruptcy [Board of India (Liquidation process) Regulations, 2016 ™).

Submission of false or misleading proof of claims shall attract penalties.



mailto:cirp.psipl@gmail.com

In case a stakeholder does not submit its claims during the liquidation process, the claims submitted by such a
stakeholder during the corporate insolvency resolution process under the Insolvency and Bankruptcy Board of
India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016, shall be deemed to be

submitted under section 38.

Date: 28/01/2025
Place: Bhopal
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AMIT CHOPRA

LIQUIDATOR

Pooja Soya Industries Private Limited

Reg. No.: IBBI/IPA-001/1P-P00939/2017-18/11543
AFA Valid Upto: 30/06/2025

Address: BCP Jain And Co. E-2/33 Arera Colony,
Bhopal, Madhya Pradesh, 462016



A\ VASTU HOUSING FINANCE CORPORATION LTD

Unit 203 & 204, 2nd Floor, “A” Wing, Navbharat Estate, Zakaria Bunder Road,
Sewri (West), Mumbai 400015. Maharashtra.

world

Indore, Tuesday, January 28, 2025

www,freepressjournal.in
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HOUSING FINANGE CIN No.: U65922MH2005PLC272501

LA h l t l fVessel Sofia: A Bulgarian shipping company CEO Alexander Kalchev said it was
SC OO S S rugg e didn’t on Monday denied its ship inten- possible the Vezhen ship caused a POSSESSION N E
° sabotage tionally damaged an underwater fiber  cable to break but dismissed any Whereas, The undersigned being the Authorised Officer of Vastu Housing Finance Corporation Limited under the Securitisation and
tO rebu11d cable’ optic cable connecting Latviaand the  possibility of sabotage or any other Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 and in exercise of powers confemred to him under
Swedish island of Gotland. Navibulgar ~ action on the part of the crew. section 13 (12) read with Rule 9 of the Security Interest (Enforcement) Rules 2002, issued a Demand Notice calling upon the borrowers
. s, . a1 _ mentioned herein below to repay the amount mentioned in therespective notice within 60 days from the date of receipt of the said notice.
C?hforma‘ The devastat%ng hundre':ds of millions of US dol CAPRI GLOBAL HOUSING FINANCE LIMITED/| |Theborrowershaving failed to repay the amount, undersigned has taken possession of the property described herein below in exercise
wildfires that began sweeping  lars, with recovery expected to APRIGLOBAL Registered & Corporate Office: 502, Tower-A, Peninsula Business Park, Senapati Bapat Marg, | |of powers conferred on me under Section 13(4) of the said Act read with Rule 9 of the said rules on the date mentioned below.
through southern Californiaon  take years, reports Xinhua. At HOUSING FINANCE LIMITED Lower Parel, Mumbai- 400013 , Circle Office :- 9B, 2nd Floor, Pusa Road, New Delhi-110060 The borrower and guarantor in particular and the public in general is hereby cautioned not to deal with the property and any dealings with
January 7 have left the region's  least 12 schools in Los Angeles APPENDIX IV POSSESSION NOTICE (for immovable property) the property will be subject to the charge of the Vastu Housing Finance Corporation Limited Branch for an amount metioned as below and
education system reeling, with ~ County have suffered signifi- |, , . . . , o — inferest thereon, costs tc. —_

. . ereas, the undersigned being the Authorized Officer of Capri Global Housing Finance Limited (CGHFL) under the| [g N Name of Borrower, Date & Amount of Description of Property Date & Type of
over a dozen schools severely  cant damage, with five cam- Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002 and in exercise of Co-Borrower and LAN No. Demand Notice Possession
damaged or destroved. uses destroyed, according to powers conferred under section13(12) read with Rule 3 of the Security Interest (Enforcement) Rules 2002, Demand - - - - -

As %chool offi Cia%ls begin the E alMatters 21] nonprofit ngws Notice(s) issued by the Authorised Officer of the company to the Borrower(s) / Guarantor(s) mentioned herein below to 1 Dileep Kumar Sahu (since 20-Aug-24 House No.365-b, Rakhi Nagar, Village|  Symbolic
> Sin TS p repay the amount mentioned in the notice within 60 days from the date of receipt of the said notice. The borrower having deceased) to all legal Heirs Rs.632223 as on | Chotabangarda, Indore, Madhya Pradesh, 452003, Possession Taken
daunting task of rebuilding, organisation focusing on local failed to repay the amount, notice is hereby given to the Borrower (s) / Guarantor(s) and the public in general that the (Applicant), Uma Sahu Wife of Late 14-Aug-24 Total area - 600 Sq.ft.. North : Plot of Mishra Ji, ~on 24-Jan-25
they face an estimated cost of  agendas in California. undersigned has taken possession of the property described herein below in exercise of powers conferred on him under Mr.Dileep Kumar Sahu Co Borrower South : Road, East : House of Shriram Waghmare,
Sub-Section (4) of the Section 13 of the said Act read with Rule 8 of the Security Interest Enforcement rules, 2002. The and legal Heir of Mr. Dileep Kumar West: Road
borrower's attention is invited to provisions of sub —section (8) of section 13 of the Act, in respect of time available, to \?V?PU (fsll_mie l(\jllec%?ISEd)’K Uma ga?]u
ADITYA BIRLA HOUSING FINANCE LIMITED redeemthe secured assets. The borrower in particular and the public in general are hereby cautioned not to deal with the ite ot Late Mr. Dileep Kumar Sahu
o ET&%-IRLC Registered Office- Indian Rayon Compound, Veraval, Gujarat-362266 property anq any dealings with the property will be subject to the charge of CGHFL for an amount as mentioned herein as a natural guardian of MﬂSt_ET
[ —— Branch Office- Benchmark Business Park, 5Th Floor ,Block No A-3, Scheme under with interest thereon. ’&AS%ZTI(SEEEULSOQI (}:.-Ifeljra:)ef m: B::ggp
No 54- Pu-4 ,Oppsite Satya Sai School, Vijay Nagar , Indore - 452010 S.| Name of the Borrower(s) / Description of Secured Asset Demand Notice| Date of Kumar Sahu (siﬁce deceased) Ums
APPENDIX IV [See Rule 8 (1) of the Security Interest (Enforcement) Rules, 2002] | |N- Guarantor(s) ! (lmmoyablelRropsity) Date & Amount| Possession Sahu Wife of Late Mr. Dileep Kumar
Possession Notice (for Inmovable Property) 1. ﬁlﬁm_ é‘c’stl)“ugtt)(l]\lg.547s4 (old) AIIIPu‘ace ang Parcel of property having Land a‘nd 07-10-2024 | 25-01-2025 Sahu as a natural guardian of Ms
Whereas the undersigned being the authorized officer of Aditya Birla Housing Finance 51200000689874 (New) Building being Property, land Area Admeasuring ” 4';2'9 " Nandani Sahu Daughter of Late Mr.
Limited under the Securitization and Reconstruction of Financial Assets and of our Badwani Branch) 9_36 Sa. Ft,i.e, 86.985q. Mts,_Recorded No. 815, /47,094/- . B!:eeP &umar Sanu Legal L"e" of ’Vg
Enforcement of Security Interest Act, 2002 (54 of 2002) and in exercise of powers con- Bhagirath Pawar (Borrower) sntu§ted n Gram P'anchayat Q]han Gram Ojhar Buzurg, PH No. 22, Julwaniya f{oad, eep lﬂ"ﬁgﬁg&é’éﬁ?ﬁ 42ecease )
ferred under Section 13(12) read with Rule 3 of the Security Interest (Enforcement) Mrs. Bhagvati Pawar, Tehsil Rajpur, District Barwani, Madhya Pradesh — 451551 Bounded as follows: - - - -
Rules. 2002 had issued a Demand notice dated 14-11-2024 calling upon the Mrs. Tara Bai Pawar, North: Road, South: House of Mr. Suresh Richu, East: House of Mr. Devisingh 2 Nitoo Yadav, Rekha Yadav 24-Aug-24 House on Plot No. 31/a, Khatipura Gaon Khatipura Symbolic
b ' SURAJ PRAJAPATI & ARTI SURAJ ioned in th . % up fR Jagadish Pawar(Co-Borrower) | Dalsingh, West: Other’s House HL0000000071584 Rs.2339265 as on Main, Indore, Madhya Pradesh, 452001, Total Areal Possession Taken
orrowers . mentioned in the notice em.g ° . s- 2.|(Loan Account No All that piece and parcel of Plot No. 18, admeasuring | 12-10-2022 | 24-01-202! 24-Aug24 490 SqFit, North -Other House, South: Road, East - on 24-Jan-25
10,33,355.86/- (Rupees Ten Lakh Thirty Three Thousand Three Hundred Fifty Five | || PN sREeco i o o ©Old) 500 Squt’ o NaF;ar e c")lon'y . 9 e (“l;h;s'icalf : House of Santosh Ji, West : House of Mahesh Ji
and Eighty Six Paise Only) within 60 days from the date of receipt of the said notice. 50300000766201 (New) Survey No. 74/16, Village, Kodariya, MHOW, District | 19,92,682/- 3| Ravindra , Manju Nirgude, Anil 25-ep-24  [Plot no.28 Paiki, situated at northern side|  Symbolic
The borrowers having failed to repay the amount, notice is hereby given to the borrow- of our Indore Branch) Indor M. dh ;r d h’— 4534 41’ Boun é d As: East By — Colony Road  West Nirgude, Aruna Rs.1033057 as on |Mitrabandhu Nagar, Gram, Khajrana, Indore,|Possession Taken
ers and to the public in general that the undersigned has taken Possession of the prop- Mahendra Virendra(Borrower) ore, Madnya Frades » bounded As: tast By — Lolony Road , Wes LP0000000067957 16-Sep-24 Madhya Pradesh-452001, Total area 600 Sg.ft..| on 25-Jan-25
erty described herein below in exercise of the powers conferred on him/her under Shailendra Thakur, By —Plot No. 13, North By — Plot No. 17, South By —Plot No. 19 North :Plot No. 29, South : Remaining part of Plot
Section 13(4) of the said Act. read with Rule 8 of the Security Interest (Enforcement) Vandana Thakur (Co-Borrower) no.27, East:Road, West: PlotNo. 36
Rules, 2002 on this 25th day of January of the year, 2025. Place : BARWANI, INDORE ( Madhya Pradesh) Sd/- (Authorised Officer) .01.2025
The borrowers in particular and the public in general is hereby cautioned not to deal with | | Pate : 28-JANUARY-2025 For Capri Global Housing Finance Limited (CGHFL)| RRELERIGEIG Vastu Housing Finance Corporation Ltd

the property and any dealings with the property will be subject to the charge of the Aditya
Birla Housing Finance Limited for an amount of Rs. 10,33,355.86/- (Rupees Ten
Lakh Thirty Three Thousand Three Hundred Fifty Five and Eighty Six Paise Only)
and interest thereon. Borrowers attention is invited to the provisions of Sub-section 8 of
Section 13 of the Act., in respect of time available, to redeem the secured assets.
DESCRIPTION OF THE IMMOVABLE PROPERTY

All That Piece And Parcel Of Plot No. 79, Admeasuring 600 Sq. Ft. At Diverted Piece
Of Land Bearing Survey No. 784/4/1 Situated In Vimal Vihar Colony, Gram Mhowgaon,
Tehsil Mhow, Dist. Indore-453441, And Bounded As: East: Other Property, West:
Road, North: Plot No. 80, South: Plot No. 78.

Date: 25/01/2025
Place: Indore

AU SMAI—I— FINANCE BANK I_IMITEDASCHEDULEDCOMMERCIALBANK

Regd. Office: 19-A, Dhuleshwar Garden, Ajmer Road, Jaipur - 302001 (CIN:L36911RJ1996PLC011381)
Demand Notice Under Section 13(2) of Securitisation Act of 2002

A SCHEDULED COMMERCIAL BANK

As the loan account became NPA therefore the Authorized officer under section 13(2) of “The Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002” had issued 60 days demand
notice to the Borrowers/Co-borrowers/Mortgagers/Guarantors (collectively referred as “Borrowers”) as given in the table. According to the notice if the borrowers do not deposit the entire amount within 60 days, the amount will
be recovered from auction of the mortgage properties/secured assets as given below. Therefore you the borrowers are informed to deposit the entire loan amount along with future interest and expenses within 60 days from the date
of demand notice, otherwise under the provisions of 13(4) and 14 of the said Act, the Authorized officer is free to take possession for sale of the mortgage properties/secured assets as given below.

Borrowers to note that after receipt of this notice, in terms of Section 13(13) of the Act, 2002, you are prohibited and restrained from transferring any of the secured assets by way of sale, lease or otherwise, without prior written

Authorised Officer
Aditya Birla Housing Finance Limited

SCHEDULE Il
FORM B
PUBLIC ANNOUNCEMENT

(Regulation 12 of the Insolve

ency and Bankruptcy Board of India

(Liquidation Process) Regulations, 2016)
FOR THE ATTENTION OF THE STAKEHOLDERS OF

POOJA SOYA INDUSTRIES PRIVATE LIMITED
(CIN-U15141MP2006PTC018982)

of false or

Notice is hereby given that the National Company Law Tribunal, Indore Bench has ordered
the commencement of liquidation of Pooja Soya Industries Private Limited on
22/01/2025, however, a copy of the said order was received on 23/01,/2025.

The stakeholders of Pooja Soya Industries Private Limited are hereby called upon to submit
their claims with proof on or before 21,/02/2025, to the Liquidator at the address mentioned
againstitem No.10.
The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with the proof in person, by post or by electronic means. The
claim forms for the purpose of submission of claims can be downloaded from the website of
IBBI (https://ibbi.gov.in/en/home/downloads), relevant claim forms are available under
Downloads Section of the website [Refer S. No. 3 in the Table - “Forms under the Insolvency
and Bankruptcy Board of India (Liquidation process) Regulations, 2016"].

proof of claims shall attract penalties.

In case a stakeholder does not submit its claims during the liquidation process, the claims
submitted by such a stakeholder during the corporate insolvency resolution process under
the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate
Persons) Regulations, 2016, shall be deemed to be submitted under section 38.

Pooja Soya Industries Private Limited

Reg. No.: IBBI/IPA-001/IP-P00939/2017-18/11543

consent of the secured creditor.

Name of the Borrower/
Co-Borrower / Mortgagor /
Guarantor / Loan A/c No.

Date and Amount of
Demand Notice
Under Sec. 13(2)

Description of

Mortgaged Property

Name of the Borrower/
Co-Borrower / Mortgagor /
Guarantor / Loan A/c No.

Borrowers attention are attracted towards Section 13(8) r/w Rule 3(5) of The Security Interest (Enforcement) Rules, 2002 Act that the borrowers shall be entitled to redeem their secured asset upon the payment of the
complete outstanding dues as mentioned below before the publication of auction notice, which thereafter shall cease to exist.

Date and Amount of
Demand Notice
Under Sec. 13(2)

Description of
Mortgaged Property

(Loan A/C No.) L9001060836717405 &
L9001060828821456 &

10-Dec-24 X 5,14,289/-
Rs. Five Lac Fourteen

Property Situated At- Survey Number
262/1/6/1262/1/6/3, House At Survey No

(Loan A/C No.) L9001060825106093,
Sangeeta Silai Center (Borrower), Kedar

13-Dec-24 32,05,134/-
Rs. Two Lac Five Thousand

Property Situated At- Survey No 372/1, P H
No 18, Gram Pankhedi, Th- Kalapipal, Dist-

Only As On 07-Dec-24

(Loan A/C No.) L9001060114550251,
Goutam Jadav (Borrower), Vijay Jadav (Co
Borrower), Smt. Parwati Jadav (Co-
Borrower)

13-Dec-24 % 4,36,432/-
Rs. Four Lac Thirty-Six
Thousand Four Hundred
Thirty-Two Only As On
11-Dec-24

Property Sitauted At House No 318, Phn 24,
Vill - Harsola, Teshil -Mhow , Dist -Indore
,Madhya Pradesh Admeasuring 450 Sqft

(Co-Borrower), Omprakash Nagori (Co-
Borrower)

Sr. No. PARTICULARS DETAILS L. . . . .
1. | Name of Corporate Debtor Pooja Soya Industries Private Limited L9001060820941550, Subhash Parmar ThQusand.Two Hundred 262/1/6/1 And 262/1/6/3 Pau.ku P HNo S!ngh Pawar (Co-Borrower), Devendra One Hundred Thirty-Four Shajapur, Madhya Pradesh Admeasuring
2. | Date of Incorporation of Corporate | 20/09/2006 (Borrower), Smt. Seema Parmar (Co- Eighty-Nine Only and 52/106 Gram Lebad Teh And Dist Dharna, || Singh Panwar (Co-Borrower) Smt. Only As On 11-Dec-24 960 Sq Ft
Debtor Borrower) % 6,09,350/- Rs. Six Lac Village- Lebad , Distt- Dhar, MP Sangeeta Bai Panwar (Co-Borrower)
3. | Authorit) d hich C it Registi f C ies-Gwali i i
Debtor b incorpormted/rogtored | e auRler Nine Thousand Three Admeasuring 800 Sqft (Loan A/C No.) L9001060119385210, 13-Dec-24 ¥4,39,127/- | Property Situated At- Survey No 372/1, P H
Hundred Fifty Only and X X . R . X
4. | Corporate Identity No. / Limited U15141MP2006PTCO18982 % 7,06,860/- Rs. Seven Lac Devendra Singh Panwar (Borrower), Kedar| Rs. Four Lac Thirty-Nine No 18, Gram Pankhedi, Th- Kalapipal, Dist-
Liability Identification No. of ,S ! T -d Eight Singh Pawar (Co-Borrower), Smt. Sangeetal| Thousand One Hundred Shajapur, Madhya Pradesh Admeasuring
corporate debtor X qusan '8 Bai Panwar (Co-Borrower), Aajad Singh Twenty-Seven Only 960 Sq Ft
5. | Address of the registered office 201, Bansi Plaza 581 M.G. Road, Indore, Hundred Sixty Only As On Parmar (Guarantor) As On 11-Dec-24
and principal office (if any) of Madhya Pradesh, India, 452001 07-Dec-24
corporate debtor (Loan A/C No.) L9001060830075264, 19-Dec24 I 14,54,603/- | Property Situated At Vill - Sendhwa, Ward || (Loan A/C No.) L9001060119203801, 13-Dec-24  ¥2,32,736/- | Property Situated At-S No 170,House No
6. gatelozclospure of Insolvency 22/01/2025 Narendra Mandloi (Borrower), Smt. Aarti Rs. Fourteen Lac Fifty- No 05 Settlement No 209, Dist - Barwani Dinesh Kumar (Borrower), Smt. Chinta Bai| Rs. Two Lac Thirty-Two | 50,Ph No 58,Village- Daulatpura, Dist-Ujjain,
esolution Process ’ " B ’ ’ ’ . .
7 Tquidation commencement date | Honble NCLT, Indore passed the Liquidation Mandloi (Co-Borrower), Naman Mandloi Four Thousand Six MP Admeasuring 600 Sqft (Co-Borrower), Ishwar Singh (Guarantor) Thou;andseven Hundred | Madhya Pradesh Admeasuring 864 Square
of Corporate Debtor order on 22/01/2025, the said order was (Co-Borrower) Hundred Three Only Thirty-Six Only As On Feet
received on 23/01/2025. As On 11-Dec-24 11-Dec-24
8. | Name and Registration number Mr. Amit Chopra - - ) )
of the Insolvency Professional Reg. No. (Loan A/C No.) L9001060714194938, 19-Dec-24 % 19,17,427/- (Property 1) Property Situated At Vill - (Loan A/C No.) L9001060127849875, 16-Dec-24 X 4,75,255/- | Property Situated At-Phn No 36 (1174), Vill-
acting as liquidator IBBI/IPA-001/1P-P00939/2017-18/11543 Narendra Mandloi (Borrower), Smt. Aarti Rs. Nineteen Lac Sendhwa , Ward No 05, Settlement No 209, | | Rahul Nagori (Borrower), Omprakash Rs. Four Lac Seventy-Five Pipalkota, Th- Kannod, Dist- Dewas, MP
9. | Address and E-mail of the Address: BCP Jain And Co. E-2/33 Arera Mandloi (Co-Borrower), Naman Mandloi | Seventeen Thousand Four Dist - Barwani, MP Admeasuring 157.50 Nagori (Co-Borrower), Smt. Jyoti Nagori Thousand Two Hundred Admeasuring 441 Sq Ft
tLr']qujat‘L"v as registered with EO'O”}I" Bh‘_’tpa;' Madhy?@grad_lesh, 462016 (Co-Borrower), Girish Paliwal, Smt. Usha Hundred Twenty-Seven |Sq.Ft. (Property 2) Property Situated At Vill - | | (Co-Borrower) Fifty-Five Only As On
e Boart -mail: amit.chopra.ca mail.com . . _ _ ~ =
10. | Address and E-mail to be used | Address: BCP Jain And Co. E-2/33 Arera Bai Mandloi (Guarantor) Only As On 11-Dec-24 Sgi';? h‘;’jer::i'dMN; 23’5223::"2285202’ 11-Dec-24
for correspondence with the Colon_y, Bhopal, Madhya Pradesh, 462016 ! £ 4 (Loan A/C No.) L9001060836016307, 16-Dec-24 X 2,36,977/- | Property Situated At-Phn No 36 (1174), Vill-
Liquidator — ___{ E-mall: cip.psipl@gmail.com (Loan A/C No.) L9001060114534249, 10-Dec-24  ¥3,10,588/- | Property Situated At- Village- Harsola, Tehsil- || Rahul Kirana Store (Borrower), Rahul Rs. Two Lac Thirty-Six Pipalkota, Th- Kannod, Dist- Dewas, MP
L | st dete for submission erceims ig)gszs/ligi?éfjgs)g 30 days from the cte Rajesh Barod (Borrower) Rs. Three Lac Ten Thousand Mhow, Dist- Indore, Madhya Pradesh Nagori (Co-Borrower), Smt. Jyoti Nagori Thousand Nine Hundred Admeasuring 441 Sq Ft
Five Hundred Eighty-Eight Admeasuring 1647 Sq Ft

Seventy-Seven Only
As On 11-Dec-24

(Loan A/C No.) L9001060835172978,
Gopal Porwal (Borrower), Smt. Lalita Bai
Porwal (Co-Borrower), Rohit Porwal (Co-
Borrower)

02-Dec-24 X9,47,936/-
Rs. Nine Lac Forty-Seven
Thousand Nine Hundred
Thirty-Six Only As On
02-Dec-24

(Property 1) Property Situated At Ward No
15, Mohalla Barkhedakala Road , Kasba And
Tehsil - Alot ,Dist - Ratlam, MP Admeasuring
69.24 Sg.Mtr. (Property 2) Property Situated

At Hn 149, Srno 281, -Phn 11, Village -

Jamuniya Shankar , Th - Tal, Dist - Ratlam,

(Loan A/C No.) L9001070129460112,
Santosh Modi (Borrower), Smt. Kirtimala
(Co-Borrower)

13-Dec-24 % 15,34,424/-
Rs. Fifteen Lac Thirty-Four
Thousand Four Hundred
Twenty-Four Only
As On 11-Dec-24

Property Situated At - Plot No.206, Ward No
09, Mahalaxmi Nagar Colony, Under Nagar
Palika Limits, Village - Magajpura, District -

Dhar, MP Admeasuring 770 Sq Ft

(Loan A/C No.) L9001060137620680,
Shambhulal Chandrawanshi (Borrower),
Smt.Aasha Bai (Co-Borrower), Vinod Bala
(Guarantor)

13-Dec-24 % 2,84,336/-
Rs. Two Lac Eighty-Four
Thousand Three Hundred
Thirty-Six Only
As On 11-Dec-24

Property Situated At- Lsn 269, H.No- 155,
Gram Kharwa Khurd, Dist-Ratlam, MP.
Admeasuring 36.11 Sqyd

(Loan A/C No.) L9001060114860252,
Vinod Patidar (Borrower), Smt. Madhu

13-Dec-24 X2,61,262/-
Rs. Two Lac Sixty-One

Property Situated At Hn 307, Phn 59, Ward
No 8, Gram Post - Suwasa , Teh - Badnagar,

Sonam Kunvar (Co-Borrower),

. Sd/-
glﬂ;:é?:ﬁglgm% AMIT CHOPRA MP. Admeasuring 420 Sq.Ft. (Loan A/C No.) L9001070121747272, 13-Dec-24 %10,47,612/- | Property Situated At Survey Number 9211,
’ P LIQUIDATOR Trilok Singh Chouhan (Borrower), Smt. Rs. Ten Lac Forty-Seven Flat Number - 112, Near Poonam Vihar, Vill

Thousand Six Hundred

Sujawta, Jaora, District - Ratlam, MP

BUILDING A NATION, NOT JUST ROADS

11-Dec-24

Place : Indore

AFA Valid Upto: 30/06/2025 P Singh Chouhan (G t Twelve Only As O Ad ing 1055.44 Sqft
Address: BCP Jain And Co. E-2/33 Arera Colony, Bhopal, Madhya Pradesh, 462016 Bai (Co-Borrower), Vasudev Patidar (Co- Thousand Two Hundred | Dist - Ujjain , Madhya Pradesh Admeasuring raveen sing ouhan (Guarantor) we]\_/f_D:chj n measuring q
Borrower), Ashok (Co-Borrower) Anil Sixty-Two Only As On 2420 Sq.Ft.
Patidar (Co-Borrower) 11-Dec-24 (Loan A/C No.) L9001071022912780, 13-Dec-24 37,98,628/- Property Situated At House No. 24, Ward
NATIONAL HIGHWAYS AUTHORITY OF INDIA R Anurag Jhalaya (Borrower), Smt. Rukhama| Rs. Seven Lac Ninety-Eight | No. 08, Survey No 657, Patwari Halka No.
() try of Road Transport & Highways, Govt. of India) (Loan A/C No.) L9001060116963502, 10-Dec-24 ¥2,43,908/- Property Situated At Phn-57, Bhavan No- X . X X
Dharmendra Meena (Borrower), Smt. Rs. Two Lac Forty-Three 119, Vill - Badkummed Tehsil & Dist-Ujjain, Bai (Co-Borrower) Thousand Six Hundred 65/131, Majra Chandarpuara, Gram.- Billod,
' . —PUBLI.C NOTICE. s Deepika Mina (Co-Borrower), Rajesh Thousand Nine Hundred MP Admeasuring 186.66 Sqyds Twenty-Eight Only AsOn | Te.- Pithampur, Dist.- Dhar, Madhya Pradesh
In compliance to the revised user fee notification issued in Gazette of India vide SO No- G tor) ! Eight Only As O 11-Dec-24 Admeasuring 1056 Sq. Ft.
154 (E) dated 08.01.2025, the public is hereby informed that the user fee rates shall be uarantor ight Only As On -
revised as per following w.e.f. 29.01.2025 (00:00 Hrs) for the FY 2024-25 at the toll plaza 07-Dec-24 (Loan A/C No.) L9001070621589144 & 16-Dec-24 X 3,46,226/- | Property Situated At- Kh No 243/1 Sheet No
on Indore-Dewas Sectipn qf NH-52 in the state qf Madhya Prade.sh as per the National (Loan A/C No.) L9001060117044712, 13-Dec-24 ¥ 3,65,186/- |Property Situated At Ph No. 10 New 22, Land 1L9001070223206975, I?eepgk Pipladiya Rs. Three Lac Forty-Six 6/16 Plot No 1 As Per Colony Map PIoF No
?é?rxv?ﬁdii‘:(getealgﬁétlon of rates and collection) Rules, 2008: . Rambabu Patidar (Borrower), Smt. Rs. Three Lac Sixty-Five Survey No. 493, Vill. Loharvas , Te. & Dist.- (Borrower), Smt. Alka Plp‘ladly‘a (Co- Thousand Two Hundred 52, Gokuldham Colony, East Nimar, DI-St-
yp - Amount in Sumitra Patidar (Co-Borrower) Thousand One Hundred Shajapur ,Madhya Pradesh , Admeasuring Borrower), Smt.Geeeta Pipladiya (Co- Twenty-Six Only and Khandwa, Madhya Pradesh Admeasuring

s Category of Ft_ee for |Fee for return| Fee for monthly Eighty-Six Only As On 75 Sqyds Borrower) % 1,41,407/-Rs. One Lac 800 Sq.Ft

No. Vel'?icers single Journey | pass for 50 single 11-Dec-24 Forty-One Thousand Four
' Journey | within a day |journeys in a month Hundred Seven Only As On

1 2 3 4 5 (Loan A/C No.) L9001060117170302, 10-Dec-24 ¥1,35,950/- |Property Situated At- Survey Number 627,Ph 13-Dec-24
Car, Jeep, Van or Light Ashok Kumar (Borrower), Babulal Rs. One Lac Thirty-Five No 26,Satgaon,Dist-Shajapur, MP

! | Motor Vehicle 9 145 3235 Vishwakarma (Co-Borrower) Thousand Nine Hundred Admeasuring 1456 Sq Ft (Loan A/C No.) L9001060122299750, 13-Dec-24 32,67,104/- | Property Situated At- Ph No 134/68, House
Light Commercial Vehicle, Fifty Only As On Manish (Borrower), Smt.Bina (Co- Rs. Two Lac Sixty-Seven No 62, Gram Bachhanpur, Teh & Dist- Dhar,

2 Light Goods Vehicle or 155 235 5230 07-Dec-24 Borrower) Thousand One Hundred | Madhya Pradesh Admeasuring 1502 Sq.Ft.
Mini Bus (Loan A/C No.) L9001060117613371, 10-Dec-24 T 4,39,361/- | Property Situated At- House No. 373, Ward Four Only As On
Bus or Truck (Two Axles) 330 495 10955 Jujhar (Borrower), Smt. Rami Bai (Co- Rs. Four Lac Thirty-Nine | No. 11, P.H. No. 33, Vill- Thamgurdiya, Tehsil- 11-Dec-24

4 | 3-Axle Commercial Vehicles 360 540 11950 Borrower) Thqusand Three Hundred | Alot, Dist- Ratlam, MP Admeasuring 1368 (Loan A/C No.) L9001060837497871, 13-Dec-24 % 2,27,765/- | Property Situated At- Survey No 704, House
Heavy Construction Sixty-One Only As On Saft. Dhara Singh (Borrower), Pur Singh Tanwar| Rs. Two Lac Twenty-Seven No 56, Village- Varah, Tehsil- Barod, Dist-
Machinery (HCM) or Earth 07-Dec-24 (Co-Borrower), Smt. Kamala Bai (Co- Thousand Seven Hundred Agar Malwa, Madhya Pradesh

5 m%:'}gﬂi‘%mf;t(ﬁx'\g) or| 515 775 17180 (Loan A/C No.) L9001060117155500, 10-Dec-24 ¥3,05,187/- | Property Situated At- House 7, Settlement || Borrower), Govind Singh Parihar Sixty-Five Only As On Admeasuring 1050 Sq Ft
(four to six axles) Vijay Kumar Tandon (Borrower), Smt. Rs. Three Lac Five No 185, Ph No 43, Mud House With Open || (Guarantor) 11-Dec-24
Oversized Vehides (seven or Sangeeta (Co-Borrower), Kainlash Thausa”d One ":”“d'ed Land ALT“’” Vallabh BT]?I'(Marg' Ward 1 [ 5an A/C No.) L9001070123817900, 16-Dec24 X 4,06,782/- | Property Situated At- Apt. No- 303, 3rd Flor,

6 more axles) 625 940 20915 Hareeram (Co-Borrower) Eighty-Seven Only As On No.2, Bhi anaon, P'St_ Bhikangaon, MP, Ajay Bhalse (Borrower), Smt. Rukhamani | Rs. Four Lac Six Thousand Ews Building, Village- Mundla Nayta, Dist-
Monthly pass rates for non 07-Dec-24 Admeasuring 760 Sq Ft Bhalse (Co-Borrower), Indresh Seven Hundred Eighty-Two | Indore, Madhya Pradesh Admeasuring 262

7 | commercial vehicle within 340 (Loan A/C No.) L9001060117641461, 10-Dec-24 X2,36,417/- | Property Situated At- Survey Number 323, || (Guarantor) Only As On 13-Dec-24 Sq.Ft
20 Km. of Plaza Mahesh (Borrower), Smt.Manisha (Co- Rs. Two Lac Thirty-Six House No.54, Patwari Halka No 65, C 90010705284560 - p 24 2259933 - q 203, 3rd Fl

Toll B (Indore Side): Amountin ¥ Borrower), Thousand Four Hundred Methwada, Dist-Indore, Madhya Pradesh {Loan A/C No.) L900107052845 7_1’ Ajay | 16-Dec-24 ‘ 59, ’ /- PropertY |'tuate. At- Apt. No- 303, 3r F or,
Seventeen Only As On Admeasuring 1000 Sq Ft Bhalse (Borrower), Smt. Rukhamani Rs. Two Lac Fifty-Nine Ews Building, Village- Mundla Nayta, Dist-
s, Category of Fee flor Fe?j forreturn| Fee ffor rsnoon_thl}ll 07-Dec-24 Bhalse (Co-Borrower), Viraj Mehra Thousand Nine Hundred | Indore, Madhya Pradesh Admeasuring 262
No. Vehicles Jsmr%e Wit;‘)il:]rneg  pass for 9y sing (:h (Guarantor) Thirty-Three Only As On Sqft
ourney aday |journeys Ina mon (Loan A/C No.) L9001060118456741, 13-Dec-24 ¥2,75,689/- | Property Sisueted At-Plot Of Anu,Survey 13-Dec-24

1 2 3 4 5 Arvind Varma (Borrower), Smt. Laxmi Rs. Two Lac Seventy-Five Number / Municipal Number-2282 2283 -

1 Car, Jeep, Van or Light 2% 35 790 Arvind (Co-Borrower), Smt. Anu Bai (Co- Thousand Six Hundred 2284,Mohalla Lasudia Road Unhel, Nagda || {Loan A/C No.) L900106012324§472' 13-Dec-24 ?‘_"51'661/' F‘roperty §|tauted At Ph No. gg » W No. 05,
Motor Vehicle . . Borrower) Eighty-Nine Only As On ward No 15, Dist-Ujjain, Madhya Pradesh Makhan Chaudth (Borrower), Jivan (Co- Rs. Four Lag Fifty-One Vill - Kachaliya, TaI.—.Sanwer, Dist.- Indore, MP|
L!ght Commerua] Vehicle, 11-Dec-24 Admeasuring 55.7 Square Metre Borrower), Kalu Singh (Co-Borrower) Smt. Thousand Six Hundred Admeasuring 79.33 Sqyds

2 | Light Goods Vehicle or 40 60 1280 Soram Bai (Co-Borrower) Sixty-One Only As On
Mini Bus (Loan A/C No.) L9001060118830491, 13-Dec-24 % 1,93,593/- Property Situated At- House No 65, Gram 11-Dec-24

3 | Bus or Truck (Two Axles) 80 120 2680 Kamal Singh Sisodiya (Borrower), Smt. Rs. One Lac Ninety-Three Lasuldiya, Th- Nalkheda, Dist- Agar Malwa, -

: : Rina Pawar (Co-Borrower) Thousand Five Hundred Madhya Pradesh Admeasuring 702 Sq Ft (Loan A/C No.) L9001060124031561, 13-Dec-24 %13,59,830/- | Property Situated At - Plot No 109, Gram

4 | 3-Axle Commercial Vehicles 90 130 2925 Ninety-Three Only As On Jeevan Dayal (Borrower), Smt. Kaushalya | Rs. Thirteen Lac Fifty-Nine Makni, Badnawar, District - Dhar, MP
Heavy Construction 11-Dec-24 (Co-Borrower) Thousand Eight Hundred Admeasuring 840 Sq Ft
Machinery (HCM) or Earth Thirty Only As On

5 | Moving Equipment (EME) or 125 190 4205 (Loan A/C No.) L9001060825715427, 13-Dec-24 %1,91,409/- Property Situated At- House No 65, Gram 11-Dec-24
Multi Axle Vehicle (MAV) Kamal Kirana Store (Borrower), Smt.Rina Rs. One Lac Ninety-One Lasuldiya, Th- Nalkheda, Dist- Agar Malwa,

(four to six axles) Pawar (Co-Borrower), Kamal Singh Thousand Four Hundred Madhya Pradesh Admeasuring 702 Sq Ft || (Loan A/C No.) L9001060124093116, 13-Dec-24  %2,32,422/- Property Situated At- Plot No 283, S No
Oversized Vehicles (seven or Sisodiya (Co-Borrower) Nine Only As On Rahul Vishvkarma (Borrower), Smt. Uma Rs. Two Lac Thirty-Two 1580, Ph No 22, Ward No 18, Gp Behrawal,
6 more axles) 155 230 5120 11-Dec-24 Vishwakarma (Co-Borrower) Thousand Four Hundred Dist- Shajapur, Madhya Pradesh.
Twenty-Two Only As On Admeasuring 520 Sq.Ft
Monthly pass rates for non (Loan A/C No.) L9001060118945968, 13-Dec24 5,06,256/- | Property Situated At- H No- 59, Ward No- 8, W yll\-AII)ec-ZZ €059
7 (Z:Brrll(mercfl?:l’lvehlcle within 340 Noushad Kha (Borrower), Smt.Seetara Begl Rs. Five Lac Six Thousand Old Ward No- 6, Dist-Shajapur, MP
m. of flaza (Co-Borrower) Two Hundred Fifty-Six Admeasuring 1377.51 Sqft. (Loan A/C No.) L9001070225707431, 13-Dec-24 3 5,15,753/- | Property Situated At- Kh No 420/2, Gram
Only As On 11-Dec-24 Sameer Khan (Borrower), Smt.Shamim Rs. Five Lac Fifteen Emagird, Teh Burhanpur, Distt- Burhanpur,
B Husain Khan (Co-B Th dS Hundred Madhya Pradesh Admeasuring 400 Sqft
(Loan A/C No.) L9001071019559192, 13-Dec24 % 8,64,292/- | Property Situated At Gram Panchayat House || Con Husain Khan (Co-Borrower) B o achya Frades uring 29959
Deepak Yadav (Borrower), Smt. Bhavna Rs. Eight Lac Sixty-Four | At Patwari Halka No 06, Near To Ram Temple 4 11—Dec»2\£/l
Yadav (Co-Borrower) Thousand Two Hundred Mukati Mohalla , Tehsil-Mhow, Dist-Indore,
Please Scan the QR to download the detailed Gazette SO No- 154 (E) dated 08.01.2025 Ninety-Two Only AsOn | Madhya Pradesh. Admeasuring 560 Saft | Date : 27/01/2025 Authorised Officer

AU Small Finance Bank Limited
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